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Drugs (PricEs CONTROL) AMENDMENT
ORDER 1874

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): I beg to lay on the
Table a copy of the Drugs (Prices
Control) Amendment QOrder, 1974 (Hinda
and English versions) published in
Notification No. 8. O. 485(E) in Gazette
of India dateg the 8th August, 1974,
under sub-section (6) of section 3 of the

Essential Commodities Act, 1955.
[Placed in Library. See No. LT-8173/
4.}

OrDERS NOS. 16 AND 17 OF DELIMITATION
CoMMISSION

THE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): I beg to lay
on the Table a copy each of the follow-
ing Orders (Hind: and English versions)
of the Delimitation Commission under
tub-section (3) of section 10 of the
Delimitation Act, 1972:-

(1) Order No. 16 of the Delimita-
tion Commussion in respect of
the State of Andhra Pradesh,
published in Notification No.
S.0. 449 (E) ;n Gazetle of
India dated the 24th July,
1974,

{2) Order No. 17 of the Delimita-
tion Commission in respect of
the State of Maharashtra,
published in Notification No.
S. 0. 452 (E) in Gazelte of
India dated the 26th July, 1874.

[Placed in Library. See No. LT-8174/
4.1

ReroRT OF THE C.A.G. OF
1970-71—Unron GovT.
Part VI

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): I beg to lay on the Table
& copy of the Report (Hindi version) of

INDIA FOR
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the Comptroller and Auditor General
of India for the year 1870-71—Union
Government (Commercial) Part VI—
Appraisal of the working of the
Hindustan Shipyarq Limiteq wunder
article 151 (1) of the Constitution.
[Plated in Library. See No. LT-8175/
74.]

Rerorr oF Tarrrr COMMISSION ON
REVIEW or PROGRESS OF ALUMINIUM
INDUSTRY

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): I heg to lay on the
Table:—

(1) A copy of the Report (1874) of
the Tarif Commission on the
Review of the Progress of the
Aluminium Industry, under
sub-section (2) of section 16 of
the Tariff Commission Act,
1851,

(2) A statement (Hindi & Enghsh
versions) showing reasons (i)
for not laying simultaneously
the Government Resolution
on the above Report and (i1)
for not laying simultaneously
the Hindi version of the said
Report.

[Placeqd in Library. See No, LT-8176/
74
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AMENDMENT To PusLic NoTice Re, Im-
PORT PoLicy FoR NEWSPRINT FOR

1974-75

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): I beg to lay on the
Table a copy of the Amendment to
Public Notice No. 79-ITC(PN) /74
dated the Tth June, 1974, regarding
Import Policy for Newsprint for tHe
year 1974.75. [Placed in Library. See
No. LT-8177/74.]

12.30 hrs.
MESSAGES FROM RAJYA SABHA
SECRETARY-GENERAL: Sir, I

have toreportthe following messages
received from the Secretary-General
of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, T am directed to en-
close a copy of the Indian
Iron and Steel Company
(Taking over of Management)
Amendment Bill, 1874, which
has been passed by the Rajya
Sabha at its sitting held on
the 8th August 1974"

“In accordance with the pro-
visiong of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya

(ii)

T e Mmpndad o M.

AUGUST 18, 1074

Bills as passed by R.S. 140

close a copy of the Aleock
Ashdown Company Limited
(Acquisition vf Undertak-
ings) Amendment Bill, 1974
which has been passeq by
the Rajya Sabha at its sitting
held on the 8th August,
1974

(lii) “In accordance with the pro-
visions of sub-rule (8) of
rule 186 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to return here-
with the TDhirect ‘Taxes
(Amendment) Bill, 1974,
which was passed by the Lok
Sabha at its sitting held on
the 1st August, 1974, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
BilL"

BILLS AS PASSED BY RAJYA
SABHA

SECRETARY-GENERAL: Sir, I
lay on the Table of the House the

Bills, as passed by Rajya Sabha:—

(1) The Indian Iron and Steel

Company (Taking Over of
Management) Amendment
Bill, 1974,

(2) The Alcock Ashdown Com-
pany Limited (Acquisition of

Undertakings) Amendment
RITT 1474



